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25,7.2003 Present : The Hon'ble Mr. N.D, Dayal,
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O.A. 115/2003

put up again on 25.7.03 for admission
and to enable Mr S.Sarma,learned counsel
for the respondents to obtain necessary

" instructione.

VvVice=Chairman

Administrative Member.

List again on 1.8.,2003 for

admission, -
7 +
Member
mb o
v ‘1. 8’.;003 The matter pertains to admisibility
¢ of correcting the name of the applicant
which is pending here since May, 2003,

: . .. The Railway counsel was requested to obtain
Ny W Hen gx»a}(-gmw instruction on the matter. Fut up again on
\’\)ﬂa ‘\2«%""’ ‘/\%M 29.8.2003 to enable Mr., S, Sarma, learned

' . counsel for the railway to obtain necessary
i 0@ instruction on the matter or to file
| | ﬂ? 8‘09 written statement, if .any, List on 29.8.
e : 2003 for further orders.
Vice~Chairman
mb
£ 29.8.,03 Heard learned counsel for the partiies.
' Issue notice on the respondents to
NM'%WWFN show cause as to why application shall
140'/4/? fﬁ/mw Aoty not be admitted. Returnmable by four weeks.,
on ?/@/04; /‘nb/o Wm; . Mr. 8. 5arma learned counsel for the
4T b ' respondent accepts notice on behalf of
mm/‘?% & the respondents.
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. ' CENTRAL ADMINISTRATIVE TRIBUNAL
‘ GUWAHATI BENCH '

Ouhe/HibloNo., 1:.1  115/2003.

AR

DATE OF DECISION 12.5.2004.

P Zeayr Rahman
.0_:..;.000011...00CDQ..OQ..QQQOQG°...001‘00.....OCQOOO:OAPPLICAI\]T(S)O

f { i,

.iioo;t.;.o-I\/I%oOq;.F..OCOa'OI‘}loach.oocoocvoc.oo‘o.;olonoooo...OOOOADVOCAI].‘E FOR TI'{E
L APPLICANT(S).

~VERSUS-

Union of India & Ors.

v .:..';........,.....0‘!.....,............................ORESPONDENT(S)

. M - - . |
lsiﬁov‘buuo-c.or':ods:ocsoa.ortnoa.oooo.'ooooco0.00..0“'.-Qo.o.ooADVOCATE FOR TI‘IE

RESPONDENT(S) «

|
THE HON'BLE MR. MUKESH KUMAR GUPTA, JUDICIAL MEMBER.
THEvHON'BLE MRe KeVe PRAHLADAN, ADMINISTRATIVE MEMBER.
| .

1% Whether Reporters of local papers may be allowed to see the
judgment ? N

2ie To be referred to the Reporter or not? WY

3, ' Whether their Lordships wish to see the fair copy of the
Judgment ? nNY

4, Whether the judgment is to be circulated to the other Benches ?

Judgment delivered by Hon'ble Member 9J) M



CENTRAL ADMINISTRATIVE TRIBUNAL /x(
GUWAHATI BENCH

[y

Original Application No. 115/2003.

Date of Order : This the 12th day of May, 2004.

" THE HON'BLE MR. MUKESH KUMAR GUPTA, JUDICIAL MEMBER.,

" THE HON'BLE MR. X.V, PRAHBADAN, ADMINISTRATIVE_MEMBER.

Mr, Zeaur Rahman

S/o Late Abdur Rahman

Resident of Majbat.Town
" P.O. & P.S. = Majbatf, Dist. - Darrang, Assam.

o o o Appl icanto

! ! By Advocate Mr, N.K, Baruah, Mr. H. Rahman.

"= Versus =

1« The Union of India, represented by the -
Secretary to the Goverment of India,
Ministry of Railways, New Delhi.

2. North East-Frontier Railway, represented
by the General Manager (P), N.F, Railway,
Maligaon, Guwahati.

3¢ The General Manager (P), N,F. Railway,
Maligaon, Guwahati,

4. The Divisional Railway Manager (P), North
. Eastern Frontier Railway, Alipurduar (W.B.).

e « + Respondents,

By Mr. S. Sarma, Railway counsel,

QRDER (ORAL )

. SRI MUKLSH KUMAR GUPTA, MEMBER (J) 3

In this application a direction is sought to the
respondents to correct the applicant's name in the service -
records as it appears his name has been wrongly noted in
the service book as 'Zur Rahman' instead of ‘Zeaur Rahman'.

It is stated in the application that as per the direction
issued by the respondents, the applicant submitted an

.
affidavit dated 28.04. Y declaring his name as 'Zeaur Rahman’',

% ,Cdntd....z
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2e The only controversy raised in the application

is mis-spelling in the applicant's name. Nctice. was

issued toO the respondents on 29.08.2003. No reply has been
filed by the respondents. The applicant has retired from
service in February, 2002, In view of the above, it appears.
that the name of the applicant needs to be corrected in

the service records as ‘Zeaur Rahmanﬂ,maintained by the
respondents. The respondents are accordingly directed to

correct the name of the applicant as 'Zeaur Rahman'.

3. It is made clear that by this present order, there

will be no change in the existing right of the applicante.

The application is accordingly allowed. No order

as to costse

\o@*«e\)xam‘ . ¢ 2&

( K.V. PRAHLADAN ) ( MUKESH KUMAR GUPTA )
ADMINISTRAT IVE MEMBER JUDICIAL MEMBER
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(An application under Sectlon 9 of{the Administrative

LN RN 1 vouaeh

TrlbunaL_Act,wLSSS)____ﬁ

0.a.No. _ //5 " /2003

Mr, Zeaur Rahman .o Applicant.
-Versus=

Union of India & Ors., ... Respondents.

SYNOPSIS OF THE CASE

Memo of Application = Application is against the

inaction of the respondents in
not correcting name of the applis.
cant in the service records.

Annexure=-1 ' Affidavit of applicant correcting
his name dated 28-4-92,

Annhexure-2 - Paper publication by public
notice regarding correction of
name dated 10-10-92,

Annexure-3 - Representation for correction of
' name dated 19-12-97,

Annexure=4 - Certificate by Ministry of .

Railway with correct name.

Annexure~5 - Gazette Notification dated

2=11-2001 regarding correction s
of name. ' '

Annexure=5 - Representation dated 14.12.2001
for correection of name.

Annexufe-? : - Pleader notice for correction

of name.



| GUWAHATI BENCH: GUWAHATI

|
- . 0. A No, /2003
’ ! Mt. Zeaur Rahman.
" -Verspz-
’! | . The Union of India & others.
L INDEY
S1.NO. Pasticulars
%1.' ;’ - Application
2. Verification
2. ‘l Annexpre - ]
| j (Affidavit dated 28-04-92)
4. ’1 Anpexure - 2 | |
' (Paper ppblication dated 10-10-92)
3. ;i - Annexure - 3
. [f - (Representation dated 19-12-97)
|
5. f -~ Asnnexure - 4
{: : {Certificate by Ministry of Rly.)
7. {| Annexpre - 5
|
! Aanexure - §
| (Representation dated 14-12-2001)
’j Annexurs — 7
' ; (Pleader Matice)
'|
i
|
A
!
!
|
f
|
|

IN THE CENTRAL &DMINIST&AHVE TRIBUNAL

..... Respondents.

Page No.
1.6
&

F
9
9

)
I

(Gazette notification dated 22-§1-2001)

(2

1B +o 1T

Filed by:

o

Advaocate.
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL _g] 3
GUWAHATI BENCH: GUWAHATL. §

3; N

An application under Section 9 of the Administrative

Tribunal Act, 1985,

QOriginal Application No. { 2003

Mr. Zeaur Rahman.

§/0 - late Abdut Rahman.

Resident of Magbat Town,

P.O. & P.5. - Majbat, Dist. - Darrang, Assam.

.. Applicant.
-Versns-

. The Union of India, represented by the

Secretary to the Government of India, Ministry

of Railways, New Delhs.

Nosth East-Frontier Railway, represented by
the General Manager (P), N. F. Railway,
Maligaon, Gowahati.

The General Manager (P), N. F. Railway,
Maligaon, Gowahati.

The Divisional Railway Manager (P), North
East Frontier Failway, Alipurdnar (W.B.).

.. Respondents.

PARTICULARS AGAINST WHICH THIS APPLICATION I3

MADE:-

This application i made against the inaction of the

respondent authorities in correcting the name of the applicant

which has been wrongly recorded in the (Sex vic g \records.

JURISDICTION OF THE TRIBUNAL -

Contd..

a,c,M
Afvbente |
/a'ﬂ_o(/ir\

%@%w
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The applicant declares that the subject matter against
which the relief iz sought for iz within the jurisdiction of this
Hon'ble Tribunal.

3.4 LIMITATION:-
 The applicant declares that the application iz within the

4 perted of limitation as preccribed i Section 21 of the
Administrative Tribunal Act, 19835,

| ,

14 FACTS OF THE CASE:-

Mlgjbat Town, P.O. & PS5, - Majbat in the district of Darrang, Assam.

Tlﬁe applicant is a retired Railway employee.

)
i

(ilé) That the applicant states that when he was tnitially appointed tn

the India Railway under Alipurduar Division, in the service records

: mamtamed by the N.F. Railway authorities, the name of the apphcant

waEa wrongly recorded as “Zur Rahman’, son of late Abdur Rahman

mstead of ‘Zeaur Rahman’ zon of late Abdur Rahman.
l!

-(_iii) That the applicant states that only in the year 1992, the applicant

had come to know that hiz name hag been wrongly recorded as “Zur

| Rahman’ instead of ‘Zeaur Rahman’.

' ——
| (w) That the applicant immediately on coming to know about the said
! eri’fm apprised the respondent authorities regarding the wrong recording
oﬁ]'r the name of the applicant in the service records. Accotdmgly, the
t'ez_spon_dent ;uthﬁnttes instructed the applicant to submit an affidavit to

ptﬁwe his actual name and by an affidavit dated 28-04-92 the applicant

- —

dafﬁfc{ared that his real name 1z ‘Zeaur Bahman’.
; A copy of the affidavit dated 28-04-92 is annexed as
‘ ANNEXURE - 1.

.
]

(s) That, thereafter in pursuance to the affidavit dated 28-04-92, the

applicant aleo made a paper publication in “The Assam Tribune’ dated

sﬂ 10-92 wherein the applicant had declared that his name has been
! ‘.-—_____.’

|
' nnrre::ted from “Zut Rahman to ‘Zeaur Rahman’.
H

! Contd..

l‘ (1} That the applicant is a citizen of India and permanent resident of

—
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|
| ‘ \7
i

A copy of the paper publication dated 10-10-97 is annexed
as ANNEXURE - 2.

[€vi) That the applicant states that as no action was tzken by the

jrespondent authorities to correct the name of the applicant in the

| official records in the year 1997, the applicant again filed a

|representation before the Divisional Railway Man{iger (F), N.F.
{Railway ~ the Respondent No.4, dated 19-12-97 for correction of his

| name. Alongwith the zaid application an affidavit was also filed.

A copy of the representation dated 19-12-97 iz annexed as

,I , ANNEXURE - 3.

i (vii) That the applicant states that inepite of the satd represeantation

I

‘: and requests made by the applicant before the rezpondent authorities,

{ the respondent authorities did not take amy action for correcting the
}F name of the applica&‘t in the service records.

- . hsever
P (vit1) That the applicant states that in the certificates issued by the
| Governmeat of India, Ministry of Rz;iiways, the name of the applicant
' has been correctly pronounced and spelt as “Zeaur Rabman”. But in the
service records of the applicant his name has not been corrected by the
| respondent authorities and the applicant continues to be spelt wrongly

| as ‘Zur Rahman’ instead of ‘Zeaur Rahman’.

|

A copy of one such certificate izsued to the applicant by

I

i ~as ANNEXURE - 4.

|
1!
i
B

i‘ (1x) That the applicant states that by a aoctification published in the

: Assam Gazette dated 2°! November 2001, the applicant declared that

f: hiz name has been correctad from ‘Zur Rahman’ to ‘Zeaur Rahman’.

A copy of the notification dated 2™ November 2001
published 1o the Assam Gazette 1z annexed as ANNEXURE

the Government of India, Ministry of Railway iz annexed

-3

Contd..
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{x) That the applicant states that the applicant had come to the end of
his service career and when he was in the verge of his retitement from

service, the applicant submitted another representation before the

“Divistonal Railway Manager (P), N.F. Railway - the Respondent No.4
-with a prayer for correcting hiz name from ‘Zur Rahman’ to ‘Zeaur

‘Rahman’ in the service records. The said representation of the applicant

was received and forwarded by the Respondent No.4 to the concerned
authority for necessary action. But thereafter no further action has been
taken by the Railway authorities to cotrect the name of the applicant in

the service records.

A copy of the representation dated 14-12-2001 iz annexed
as ANNEXURE - 6.

(x1) That the applicant has retired from service i:Y February "002) but
=

even after more than 1 year has elapsed from his date of ratirement

corvechm Kasn wot oeum wmade
from service, which is a fault on the part of the respondent authorities

and the applicant ig not at any fault and the applicant has also

submitted the nz2cessary affidavit and corrections regarding his correct

- name which ought to have been taken note of by the respondent

authorities for correcting his name.

(xit) That being aggrieved by the inaction of the Railway Authorities
to correct the name of the applicant in the service records, the applicant

izsued a Pleader Notice to the Divistonal Railway Manager (P), N.F.

- Railway, Alipurduar (W.B.) under whom the applicant last served

- befors his retirement to take necessary steps to correct the name of the

applicant in his service records. But ne action has been taken by the

~ authorities till teday, and no tepig has been given by the respondent

authorities regarding any mabihty to carryout the satd correction.

A copy of the Pleader Notice 15 annexed as ANNEXURE -
1.

5. RELEIF SOUGHT FOR.:-
The respondent authorities may be directed to correct the

name of the applicant in the service records as per the affidavits and

- notices submitted by the applicant tn support of his correct name.

Contd..



ﬁ & The abaove relief 12 sought for on the following among other:-

;{ : GROUNDS

) _;CI\_}

For that the name of the applicant having been wmﬁglé; recorded
. in the service recorde by the respondent authorities, it 1s the duty of the
| t"f\gapnndent authorities to correct the same after it has been brought to
H t?!__:m knowledge of the respondent authorities by the applicant.
}s 'ﬁfher&fata, the inaction of the respondent authorities tn not correcting
| tfm name of the applicant tn the service records ts very much arbitrary
! ag&d gheer negligence on the part of the respondent authorities.

B)  For that the wrong recording of the name of the applicant tn the
; service records being eatirely the fault of the respondent authorities,
‘ the respondent authorities ought to have made the necessa{'y corrections
Li itﬁmediately after the zame was brought to the knowiedge of the
t'?;spondent authorities by the applicant. Therefore, the tnaction of the
\l fvglspandent authorities in not correcting the name of the applicant in the

| edrvice records ig very much illegal, arbitrary and sheer negligence on
| the part of the respondent authorities.

!]C), For that the applicant having submitted the necessary affidavits
ﬁand documents in support of his correct name, the respondent
[authm'ttm" ought to have believed and relied on the zame for correcting
dthe name of the applicant in the service records. But the tnaction of the
ilife;..pandent authorities in not correcting the name of the applicant
n!!wrbugly recorded by the respondent authorities in the service records ts

b . ..
liltegal, arbitrary and discriminatory.
I |

D) For that after the wrong recording of the name of the applicant in

lthsa service records has been brought to the knowledge of the
l

memnndent authorities by the applicant, the respondent authorities have

N )

never expressad their inability to correct the same. “Fherefore, the
mactmn of the respondent authorities in not correcting the name of the
apph::aut in the eervice records is very much illegal, arbitrary and sheer

ﬂegltgence on the part of the respondent authorities.

l - . -
E):  For that, for the wrong committed by the respondent authorities
|

t

he ‘l:apphcaﬁt should not be made to suffer. Therefore, the inaction and

. S——
ﬁ 3 Contd..
i . ‘
i I
|

b

(Wla/y\

/Za_o.u’t @aéy
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aegligenee attitude of the respondent authorities in not correcting the
name of the applicant in the service records ig unwarranted and

uncalled for and it has discriminated the applicant.

7. That the applicant declares that the matter regarding which the

present application 1s made is not pending in any other Court.

Farticulars of the Bank Draft/I.P.O. in respect of the application

fee. 1 PO No - 8§ 490033 Po- Uzanbagan

Index is enclosed. List of documents as per index.

VERIFICATION

I, Mr. Zeaur Rahman, zon late Abdur Rahman, aged about 60
years, resident of Majbat Town, P.O. & P.8. - Majbat, District -
:ﬁaft'ang, Aszsam, do hereby declare and verify that the statements made
_in paragraphs [ fo € of the application are correct and
true to my knowledge.

And I sign this verification on this the 2¢ day of May, 2003.

%UWWW

Signature.

Contd..
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;tvl

}
ST A 2.rIpAaylT
L | |
) { -, I, zeaur Rauman, S/O Lt. hbdur Rahman, aged ab\.’: K) years,
] '.'," e .
s Muglim by religlon, Rallway Employee by O"Cupn*ion. resident of

Maibat town, ( at nie sant 331":-.11;: st Nangzapara Morth W, F. Rly),

Mouza- Orang, P.S. Mazbat, M st. Darrang {Aasam) do hereby

solemnly afflrm and stgte as under -

1} That my real name le Zeaut Rahman, lomaver, 1ot recorde
mgintalned by tha N, F. Rail\m} y, Uy Name was wronglyv recovded
as 7ur Rahmar;. '

Tids is tme to my rnowledge.

2, That the abdove wrong. recording of mwy name o in the Ratlway
records may creat« confusion qnd/f’f‘*r r’oubt about my imiew
identity in future gnd if the corrzction 1a not made 1In
keeplng wlith my ven nl name ns 7Zeaur Kz hman, T am iikely to
cuffer Lrreparable lcss.and Lojury. '

v ~ . .
o Titg Lg trus to wy pelisl. .
[

<oyt 3 'Ihal thls affidavit. shgll be useqd or pI‘OrthJD" thz same

.{\ VR

X bofore concerned Rly authborlty for coi xeuu_n.p,nam- in the

N et
asitecords mainbzlned by Lhe Gept.
O \“\\t.. - °o
Thig ig-Ltrue to my Knowledge

) o N

Affidavit sworn: - S ] o) /

berore the being sdentifiled by ' /-\ ;(_C')LL‘ZT-—-()"‘MQ'1”""“}“"""""

I‘-’i."-’iv‘nzi ‘\‘4_ P ;l/ \‘i' ;‘_\:" L Q L"\"}E'Onexlt '.
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;" 520 - rue'Resan GAZETTE, -OCTOBER 31, 2001 [ PART IX.
A IR | ‘
U Gawahati, ;the! 27{11 August 2001
o;v SHORT TENDER NOTICE
“\

Secaled tender aflixing Court Fee stamps of Re. 8.25 (Rupecs™ight and paise Twenty five) only
in P-2 form with 180 days validity for (ke work mentioned  below are  invited from the
Contractors registered - under building Wing A, P. W.D. Class.] (C) categerics. and will be received
by -the uolersigaed upto 14.00 hours ot 15th September 2001 and will be opened on the same day at
14-30 hours. If the last date of receiving of tender become a non-working day, theathe tender papers
will be received and epened on the mext working day, - ’ . '

‘. ~

Nam: of work : —Renavation of oflice of the Superintendens of Texes (credity. Kokraihar (Mals Bu'lding)
wirh zinitation water supply. systemas~~ " * M .
Tendor Value :—-Ro. 4,62,797.00 o e

Particulars for the work may be seen in the office of the undersigned during office hours, The tender docua
ments for submitting the tenders may be secen and obtained by the eligible contractor during office hours
in the office of the . undersigned (Building Dcsign:Brp.nch) from* 12th ‘Szptember 2001 to 14th September
2001 upto 14.60 hours on payment »f Rs, 100.00 {Rupceg, one-  hundred) -oaly peiset by Crossed 1 P, O.
duly pledged 1o the Execulive Laglneer,P, W. D, Kelkrajar Building - Division, Kokrajar, ..If the last date
of selling of tender paper becorme s non-working day then the -tender paper will e nyailab]e in the
next working day upto 12.00 hours, ’ T ' C ,,;

\

3

| e ——

Assam, Ghandmeri, Guwahati-3,
Guwabati; the 30th August 2001 ‘
S:IORT TENDER NOTICB

Scaled tender affixing Court Fee Stamp of Rs.8.25 (Rupecs cight and paise tweaty-five) only with a
validity period of 180 (one hundred Bighty) deys aie invited from Registered P. W, D. Building
Contractors Clase-3(A and B) for the work “Conttructicn of Regional Diagnostic Censre altached to the
existing Civil Hospital at Jorhat (onder 1Ith Piuagee Coemmission) under Jorhat Building Division

as detailed belew and will be received in the oifice of the undersigned upto 14.00 hours of 2ist
September 2001 and will be opencd a: 14-15 houri on th: snme date, o

1

Nane of the P.'Ojrct'

_ Estimated Amount Class-I
Caustructios of Regional Diagnostic Centre attached Rs. 27,14,400.00 : - A &B

to the existing Civil Hospltal at Jochat under Jorhat
Building Divisioa (Under 11th Finaace Cemmission).

Detailed pavticulass may be ascertained aung tender paper may be issued to  eligiivle contractor or their
authorised person with 2ttested signature In application or payment of Rs. 100.00 {Rupees one hundred) onty
per sl in Current  Qrassed  Postad Opder doly pleducd o favour  of  Executive Enpincer I W, D,
Jornat Building Divisiou, Jorhat tiem the office of ihe widensipned (BPM Branch) during ollice hours from
19th Scptember 2001 to 215t September 200 (uptel2 noon). ~ If for any reason last date for issuing or
opening of tender js declared 2 holiday, tender parer ‘will he issucd upto 12,00 nocnfopen on  the next
working day. Allotment will be made after. receipt of Administrative approval, .

Chict Engincer P. W. D. Building,
Assam, Guwahati-3.

Guwahati, the 28th August 2(0]" ,
EXTENSION NOTICU:WILH CORRIGENDUM - ;

It s for geuaral information that the siort N. I.T. invited for the worz Construction of repairs
Renovatlon ot cxisting Yaaith Dispegsury/ P, 13, C. with Stafl Quarter at Tipkai Kejigaon, Bashbari,
Duligaop and I\urshnka_n vader Dhubri Building Division, Dhubri vide this ofics mema No.sPM.41/2001/2
dated Ist August 2001 is hereby turther extended upto 200 P. M. of 1tk September 2001 2nd wil! be
opsned at the same date and hours. G '

T URRE ,
All other terms and conditicus wiil be remzin the .8ame &3 per the original short N, L T.
- 1 .
' Addl. Chiel Eagineer, i, W.D. Building,

. Assam, Guwahati-3. .

The 20d November 200i

1 am employee ¢f Rangapara North N.¥. Railway have corrceted my name from
Zur Rahman to” Zeaur Rahwman by an affidavit at Mangaldoi” Ccurt on 28th April 1992,

=

ZEAUR RAUMAN

GUWAHATI—Printed and published by the Dy. Dircctor (P, & S.) Dircetoralc of Pig, and Sty
Assam Quwadati-21 (Gazatte) No. 87—9041~—31.10-2001,

o
.\lh!, ;
Aaed /ﬂw
wjﬂf\:ﬁw )
S

- R I

Addl. Chief Enginecr, P. W.D.” (Building)."

N L
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AT

The Divisionel Reilwesy Menager (), |
l.F. Fly./Mipurcguer Junction. .

) Through i BOE/ PeWay/HEM

cub = Frayer for corrcction of ly héme as caur nelicsn
ingtesu_cf_ s«ur RahumBlie.

- n O G T B G o W T W W R D e S B WD

gir

’ w1th reference to gbov% gsubject anc wy lettcr Iio. uncer
referenece I have the honour 10 state the following fcew lines for
favour of your kinc consideraticn enc sympathetic look.

That &ir, from the very beoinning my name wer recorded
wrongly 1n the department of ileilwsy &8 2Zur hahwan. but I em Zeecur
Rahmen, son of Late Aoour Rshsan, vorking uncer F€F/2.Way/RPAN ee
supervisor P.Way/RFAMi. CPreviously, 1 severel tines made ccrrespondsnc
with wy depsrtment for corrcction of wy name, but the samc still -
nb‘t,’ yet done from your end. f

lo this regara, I oleo subuittea en iMffidevit of Monpgeldod
Court, that wy newe 1s Zeeur lielwien, not zur Rehuen.
[ow I &m In the verge of ny retircwent on the lest Feb/2002,
. . L)

KN

’, - o, Ionce ggain rcm.cet your lonour kincly to correct my
' namc as Zeoaur Rahwmen, inestesd or ~ur Rahmen, tor which sct of your
r:mgmec L ¢hell ever pgratcful tw you.

Yo - Thenking you, !
{
i
Date : /////U} //‘/Q:—;(» } foure raithfully, ‘
l‘ \\ . v 3 ,/, .
. 7 . ’ /‘ L "-))2 o1 G
» , - o

/"fh’)v 3 l)L (Q "/L&' /.\\‘;}) L. N}},Q 1’/;\ )‘\)

. S LEAUW DAL w2y
<f1'\"/ e CeALAne n‘l,‘,,(;‘(,\b pL.C,NO’L ) .
// cup/Way, Uncer SSE/ #.May{ReAl
s L. F. Hy.
G- | |
z?:f{'/g""‘ !
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To . . ) W“ .
’ ' §
b
The Divisional Rallway Manager(P). g
‘* North East Frontier Railway, LB
Alipurduar (w.B). R
Sub :=  Ppleader Notice, ‘ ' : }*;3;
A ‘*‘ . I LA
Sir; "] "“ '
A
Under the. instfuction of my client Mr. zeaur G
Rahman. S/0 Late Abdur Rahman, resident of Majbat Town. Coy
A B
3 S
Mouza-Orang. P.S.Majoat. District-Darrang. AsSam. I ST
[ “Q
hereby give you the notice as follows 3= %,j
S : 1) That my aforesald client zeaur Rahman wasm an o
employee of Indian Rallway under Alipurduar Division ) f
#
~and lastly posted as supervisor under Rdngapara N. F, L
Railway. ' ' ‘ ' Bl
. . - I:‘_ |
. . " ‘ [
2) That in the record Mmaintained by the N.F. / i
Rallway, my aforesaid client’s name was wrongly regpndedvﬂ |
' R e ST T | o
as zur Rahman instead of correct name zeaur Rahman, . f o
3) That my aforesaid client during his service ’ fc,
o
life more particularly since 1992 onwards made several H
COntd..-..2. ;
e e e e R !‘
e e ’ ; ‘ ’«:
* mmwuaniWWMH . - ) ’ﬁf;
AL ~ VnDIAROST
s Y i R
i R PRIARTEL IR F L o
‘ LAY T Lo
. ’ . t‘!\’ . ;\
W rdogean: _, MR

PO, A0 st 3%, 08, 20701 T P03 15105103
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Rahman in his service record.

AT

- 2=

several.repraaentatiéns requeating the autharity to

o

" correct his name and to record his real nsme Zeaur

4) | Th&t my aforesaid client not.only made
representatlon'békore the authority hut also-submitted
gseveral legal documents in connection-with thevmaitef
of, correction of his name., These are as.follows x§

v 4 " t LA Y
- 140

(1) An Affidavit dtd., 28.4.92 sworn before the
Judicial Magistraee, lst Class, Mangaldod
- and a copy of paper ﬁublication publ L shed
on the Assam Tribune dtds 19.10.92 alony
with an applicétion'with a prayer to correct

his name as Zeaur Rahman in his service cecocd.

5) That thereafte; in the year 1997 my aforesaid

client again made annther repregentation before the
aunthority with a oprayer to correct his niwe in his
service record as zeaur Rahman and not Zur Rahmane An

affidavit in this regar& was also enclosed,

6) ‘ That inspite of aforesald representation
and raquast made by my aforesald client before the
authoricy, the authority i.ce. the Railway Department

Contde sese 3o

<




aia not take any steps to correct his name from 2Zur

Rahman to Zeaur Ralman in his service record.

7) That during ‘pendency of the matter as wellimq;iy”
as representations made by my cliant Zeaur Rahman. a
certificate issued oY the Sacretary Railway Board, New
Delhi provided to my client for his outsfanding aerviées
In the said certificate although the name of my aforesaid
client was written correctly as zeaur Rahman'but in tﬁé"
sorvice record of my aforesaid client that miékake wai,r~'

not corrected and ranained as zZur Rahman.&

8) That again in the year 1999-2099 another
I¢artificate 1ssued by the North E;;; Frontier Railway
and signed by the General Hanager, . provided to my clien:
for his meritorious se;viée‘in the department. In the
séid certlificate aiso. thégnmhe'of my aforesald client -
has been writteh correctly as zeaur Rahman. But the
utﬁer surprise 6f my aforpsaid client his name in his
service recdrd was stiil.remained s Zur Rehman which.

- was not corrected as z@aur Rahman,

contd...."0004.
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9) ~, That ulthnaoaly. in tho yeur "2001 when he ™ il

.qﬁ‘h,‘ "

was in tne verga.of this rchirement my aforesaid client i

vide his nOtice.whic\ was yubliehad on 2nd Nbv.ZOOl

in the Assam Gazette announced that his actual and‘real nxunﬂ

] R 4

name is zeaur Rahman and not zZur Rahman and heﬂfinally

vy X

made his repreaen»aﬁion dt&. 14, 12.2001 before the

Rallway authority along with affidavit and a copy of the

"1 1 - e E

‘Agsam Gazette and prayed before the authority “to” correct vngf

’ ‘4"\ N . .r,.,

his name as zealwr Rahman in his sarvice recarq'whara it haaif

[ 43

been written wrongly as ?urxxh Rahman,' aut: till.itoday:ino=. -}

o~

"thing has been done by the authority to correct”hin name Lfk

! ‘-.1.» il "‘::5 ’
as zeaur Rahman in his secrvice reoord. . LAt )
. ST

10) Therefore, I hereby requust you kindly take

necassary action immcdiately to corxect the name of my
“1.[:
aforesaid dlient in his gervice record as zeaur Rashman

instead of zur Rahman. _ Lt e rraatY SRR

B R AL J J'a‘l&%tq‘ }
ey " l["‘#’H'. "‘(, 4

11) That my afor esaid client Zeaur Rahman 4s not :;f
only a employer of your Rallway Departient but also a

very prominent person in the state of Assam. In his entire
1ife he successfully captured several man-eater even at
the risk of his life, thexefoe, he has been awarded by !

contd..;;;s.
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the state Gt as well as Cental Govt. for his ébove
challanging and rxisky job which has been per formed by
him even at the risk of his life,
12) Thnt my aforesaié cliont has al ceady baan ratired

from service and if his name has not been oorrected he
will face great hardship and icreparable loss would be
caused to my client in respect of getting retirement

benefit/pensionary benefit etc.

Under the above facts and circumstances, X
heruby give you this notice kindly take nacessary
efficaclious atap ) to correct the nane of my aforesald
client in his. ge:vice record as Zeaur ashman instead of
zur Ratman within a period of 30 days from the date of

receipt of this notice, otherwisea ny aforeqaid cliant

will have no alternative but to appxoach the appropriate
court of lawkm to seek remedye '

Thanking you.
vours falthfully,

©( HAMIDUR RAHMAN. )
Advocate,

Eanahand s



